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†[ ]Transilteration in Arabic Script 

THE DEPUTY CHAIRMAN: I understand 
the problem. If this is a matter of law, I feel 
that the Law Minister is a competent person to 
speak about it. That is why there is a division 
of labour. Otherwise, anybody can speak 
anything. But whatever is your worry, 
concern, agony or complaint, that is being 
registered by the Government. The Law 
Minister is there. Mr. Barnala is there. They 
will convey your feelings to the Prime 
Minister. Just now, neither Mr. Barnala nor the 
Law Miinister can react to it because the 
Ministers are confined to their Departments. 
This is the job of the Prime Minister who 
assigns various duties and Departments to the 
Cabinet. So, these people cannot say anything. 

Nobody can say ammng. They may express 
their personal opinion. But we do not want 
their personal opinion any more. �� ��� 	��� 
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Atrocities on minorities and Violation of 

Human Rights in the State of U.P. 
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first and foremost thing is that the hon. 
Chairman, in his own wisdom, has allowed 
this Special Mention. Not only has he been 
allowed, there are three other Members who 
have been allowed to speak on this, and Mr. 
Malhotra has also added his name. So, there 
are four Members now. If the Chairman has 
given permission, I am not the competent per-
son to question his wisdom. He must have 
understood it because he takes a great care in 
giving permission. And if law and order of 
any State is not taken care of there, the 
Council of States has to take care of it. We are 
not Lok Sabha. 

We are Council of States. We are concerned 

with the States. To a certain parameter we are 

allowed. As long as they don't interfere in the 

working of the State, let them speak. If they 

make any comment which is interference in 

the right of the State, I will take care of that. 

This much I can promise. 
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P���( P� -
�� �� ��Z�� �� ���
� ��, �� x�� 
���
� �� ���0
 �
�ह( �� P��� ह&q�� ��0
 
�
�ह(+ ह� ,� ह&q�� ��0� ��  �q>� 0ह5 ह* 
����0 ��� 	�  ह
) �� �&V� �� ��!� ह'( Q�� 
l� &V
 ह�0� �
�ह( 
��  ह
) �
 �� ���� 
�'��q �ह ���  �� �WN� �ह �� �� ��� , ����  
�
b�� �� �'i� P0
 ह� �ह0
 ह1+ 

�� ���'	 �&Q�� (�b� .��3): �ह���
, ��630 
�� ह�$�0 �
Pr� Q6/ 1993 ��  ��630 ��  
�O,% �* �ह � 3�? 4Z��! ����  �
b�� �� �'0
 
�ह
 ह$)+ �ह���
, 4e� .�3 ���
� �0�)�' 3 �� 

0
3
ह� ����  �� �� �� �ह� ह1, ����
 ��o 
�	� �\�3� �� 0� ���
+ ����0 P��
 (� S �) 
4�ह
�� ह1+ �	� 4e� .��3 �� (� �
0 �� 
�),�gd� �
 ����0 �!0� �� ह�0
 V
+ P��� 
�$ % ��  

†[ ]Trensiheration in Arabic Script 
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-ह' .V���
 �� �ह ��
�
� N�
 ह1+ �!0� �� 
�ह �),�gd� �हO�� �)&V
0 ��D/����� �� P�� 
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ह ह�0� V�+ P��� �0'�� �$ % �� ह� ���! �� 
�� 	�� �� ,A V�+ ����0 P��� P� �>
� �� �� 
�� ���
 ,�
 �� �ह ����0 P� ���
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� ��  �� �� 4���, �� �
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 �
(,
+ �-�� �� 
, 0%��/ �� P��D�
 �
 ����&��30 ह1 �� �� 
(0.��.^n. �� ��>�
� .�
0 ���� ,�� ह*, ��� 
(6/ �
 �*0� ��o ���
 ह1, 4���  ह ह�$��0 
�
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�
� ह� �ह
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 ह1, �'Z��-��� ह� �ह
 ह1, ���
� �� �0�
0� 
ह� �ह� ह1 �� �� ���� �� O�
� 0ह5 ��� �
 �ह
 
ह1 � P� (6/ ��  ह 0 ��  � (0.��.^n. 
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n 4d
 �� ह*, P0�
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 ��
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 ह1 ��  ह �� -
� 4d
(), 40 �� 
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ह� �� �
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 ह00 � (� �� ह� ह� �ह
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���
 �� �e
>�3� �� 
�ह ��  ��C� �
� �� �ह� ह1+ ��ह�� �� 
घ/0
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 ��o �\�3� �� 0� ���
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P� ¡$�10 �
P/ (6/ ��  ह 40 ��,� �� ��_���
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P� �)-)> �� 4� �),�gd� �� ��o ह�0
 V
+ ह�
�� 
�
)�� �_�
�0 �
V� �' ���� 01�� �� 	�  ह
) ,( 
V�, ���� �� 	� P� -
 �
 ��o ह1, P� -
�� �� � &
� 
�� �)!� ��!� -
  � -
(),�+ 

      THE-DEPUTY   CHAIRMAN:   Mr. 
Pachouri, I have many other names. 

�� ���'	 �&Q��: �* ��0� -
 !#� �� �ह
 ह$)+ -
� 
�� P� �),�gd� �� ����30 ����� 0� �* ��� ��+ �* 
����  �
b�� �� ���
� �� �
), ��) ,
 �� 4� 
���� ��  �!�
� P� ¡'�10 �
P/ (6/ ��  ��630 12 
��  ह �
 �ह� �� �
( ���0� 4� �),�gd� �� 
.�-)> �,
�
+ (� � %���� �)���� ���� 4e� 
.��3 �� �
 �� ��!� �� ��� p), �� �'��� �&/D� �� 
�\� ह� �ह� ह*, ��� p), �� �
���
 �ह
) �
� �� �ह� 
ह*+ �
0$0 l� &V
 �� ह
� ����
 ,A ह1+ P0 �- 
-
� �� b�
0 ��0
 ���� ह1+ �ह
) ¡'�10 �
Pr� ��  
�)-)> �� ��� ,�gd� �
 ����0 ���
 �
0
 V
 
4��� �0'�� ��  ��N� �� �� ��>�
�� �ह� ह*, 40 
��>�
���� ��  �!�
� �
�% 
ह� � ह� ह�, �
V ह� 
���
� �� P� � ?� �� q�
 �
�0
 ��0� �
�ह�� 
6���� ��h� , 0%��/ �
 �� ����&��30 ह1, 4��
 
���
0 ह'� ह1+ ¡'�10 �
Pr� �� �)-)�> �),�gd� �� 
4e� .��3 0� �� ���
 ह1 � 4e� .��3 �� ���
� 
�� P� �)-)> �� q�
 �
�0
 ��0� �
�ह��+ >O� 
�+ 

�� �� �!�� �z�� (��� ��!v�	�): 4��	
�� 
�ह���
, �	� ��� -
 �
 �ह
) �� ��o �� �ह� ह*+ 
�* �� P���  ��( �!0� �ह' )�
 V
+ w�
� � V
 �� 
(� ह
� �� �ह ���/, ह�,� 6���� ह�� �ह�� ह� P� 
�� ����30 �� �� ,� V�+ ����0 �- �* �ह' )�
 � 4��� 
�' N ��� �ह�� 4Oह�0� �ह ����30 � �c
 �� �� V�+ 
� ह� ��, �C� �� ह� -1d�+ ���-0 50 �)&V
^) ��  
��, V� �� ह�
�
 � ?� �ह� V
 �� �$.��. �� �� ¡'�10 
�
Pr�  
����30 ह�� ह*, 40��  �!�
� -
 �ह� 
�
(+ �'i� �ह 	� -
 �$i� 6���� �* �
,�� -ह' 
��,'���� ��
 ह$)+ …(������)… 

THE DEPUTY CHAIRMAN: Whose cell 

phone is ringing? 

7� ������ �!J�: �
,�� �
…(������)… 

P��@����: ���
 	� �
0���)�� / �� ��  �ह
) 
�! ������+ 3
� �� �� �� �
P��,
+ …(������)… 

�� ��'�I �ह
�: ���� �
ह
 ह$)+ 

P��@����: �P)�
 ��  I won't sho'w mercy. 

�� ��, -ह' -C� ��, ह*+ �-��  �
� ��-
P� ह*+ 
-
ह� �!�� ��
 ����( otherwise, it will be 

taken into the Rajya Sabha's property. It is not 
allowed inside the Chaml>er. Pleaie don't 
bring it. 

�� �� �!�� �z��: P� � ?� �� 0��Ox ��ह0 -ह' 
��! �'��  ह* �� �* 4Oह� �
�� �=
 �ह
 ह$)+ 4Oह�0� 
�ह
) � 	� �!
 ह1 �� �,� �* �ह� ह$) …(������)… 
�$.��. �� � �- -� (� PO�
�0� �
 �
� 0ह5* 
ह� ,�
 …(������)… �� �ह �
 0ह5 �
|��
��h� 
ह1 �� 0ह5 …(������)… 

�� ��घ ��� >Q��: �1D�, �ह ����630�-'� ह1+ 
(Interruptions) This is highly objectionable. 
What does he mean by it? 

�� �� �!�� �z��: �ह �!-
� �� �0��
 ह1+ �* 
��/ �� �ह
 ह$) …(������)… ���* …(������)… 
���*, d�� ह1…(������)… 

SHRI KAPIL SIBAL (Bihar): Madam, I 
just want to point out that the word 'goonda' is 
not unparliamentary because there is, on our 
Statute book, the Goon-das Act. Therefore, 
there is no question of it being 
unparliamentary. ...(Interruptions) 

SHRI SANGH PRIYA GAUTAM: Mr. 
Sibal, there is a difference between* and* 

SHRI KAPIL SIBAL: That statute is 
applicable in Uttar Pradesh. Therfc is nothing 
wrong with the use of that word. 

�� �� �!�� �z��: �� � ��� P0��  ह* 
…(������) 

�� ��'�I �ह
�: �*0�  ह 0ह5 ��!
 ह�,
+ �!-
� 
�� N�
 ह�,
 …(������)… �� ���
 0
� 6�� �� �ह� 
ह*+ �!-
� �� N�
 ह�,
 ����0 �ह �ह0
 �� 0��Ox 
�ह�0 �� ��! �'��  ह* 3
�� �ह ���
  � 
ह1…(������)… 

*Expunged as ordered by te Chnir. 
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THE DEPUTY CHAIRMAN: The main 

thing here is the parameters of words 

�,� ��A ��� ",')D
" �1�� ��� ह1, �,�  ह 
���� l��] ��  ��( P&��
� ���
 �
( � it is not 

allowed because you are casting aspersions on 
somebody's character and you are not 
substantiating it. So, this is not permitted. But if 
it is regarding an Act or something, then you 
are permitted. Otherwise, if it is regarding some 
persons, then it is not allowed. 

�� �� �!�� �z��: �*0� � 0ह5 ���
* �
 0
� 
…(������)… 

SHRI SANGH PRIYA GAUTAM: This is 
also objectionable. 

�
. ���� �� ��� ��ह
�� (�!��): �ह * 0
� 
���
D% �� �0�
� ���
 �
( …(������)… 

THE DEPUTY CHAIRMAN: I will 

remove it from the record. It should not be 

addressing anybody. It is not a gotxi term. 

There are many other words. Mr. Nayyar, you 

may speak in English. Nobody will object to 

it. We are mentally colonised. If we say 

something in English, we take it. But if we 

say something in our own language, it hurts 

really. 

SHRI KULDIP NAYYAR: The point , that 1 

was trying to make is that when we ' were 

holding that meeting, there were hundreds of 

people collected just on the roadside and some 

people came to the dais to tell us certain 

instances. And these instances relate to, I am 

sorry to say, the people belonging to the back-

ward classes, the Schedule^ Castes and the 

minorities. So, what is really happening there is 

that in the name of, as the Chief Minister said, 

liquidation of some anti-social elements, 

innocent people are being killed and there is no 

way really that this thing is being checked 

because it is being shown as State encounters. I 

want to point out that we have gone through 

this kind of a thing in Punjab and we are going 

through this in Kashmir as well. In the name of 

anti-social elements, innocent people are killed. 

And since the people in the country have a 

mindset and that mindset is, "Look here, these 

people are all the insurgents or terrorists or 

anti-social" and so, because of that name 

given to them, people generally don't protect 

against them. My appeal to you is that the UP 

Government has no Human Rights Com-

mission. It has been provided in the Act that 

every State should constitute a Human Rights 

Commission. May I request, through you, the 

Government that a Human Rights 

Commission be appointed? Secondly, there is 

a Committee on Minorities. The budget of 

that Committee on Minorities has been cut to 

the bones, almost one-tenth of what it used to 

get, which means that they really want that 

Committee to wind up its show. So, I again 

appeal to the Chief Minister, through this 

House, that he should restore its budget so 

that the Committee can really conduct its 

activities. 

The third and the final point is that because of 

these encounters, because of the oppression of 

Police in this country, this sensitivity is going 

away. A new kind of atmosphere has been 

created wherein, without realising what is 

wrong or what is right, wherever there is any 

dissent or criticisnii, people suppress it and 

call it wrong. I want to appeal that we should 

really consider it very seriously. There Police 

zulam is now spreading so much that no 

citizen is safe, not even MPs, and if this 

continues, then the country will be held to 

ransom by this kind of policemen, who are in 

contact with the mafia and the real meaning of 

democracy will be suppressed or lost. So, I 

appeal to the U.P. Government that it should 

not enter into this kind of things like 

suppressing human rights organisations and 

not allowing them to do their work. They 

should allow all these things to happen so that 

we could give vent to our grievances.  

�
. ���� �� ��� ��ह
��: 4��	
�� �ह���
, 
�ह � 3�? 4Z��! �
 �
��
 4d
�
 ,�
 V
 4e� 
.��3 �� �
P0
��/�n, �Z��)w��� ��  �)-)> �� 
40��  �
V �O�
� ह� �ह
 ह1+ 4�� -=
 �� -
� ��  
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 ह�
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 4e� .��3 �� POह5 
��0� �� �- !�
- ह� ,(? 6�
 4��� �ह��  ह
) �� 
(� 	� Q�� घ/0
 0ह5 ह�� V�? �-  � 3252 �
�r� 
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 �� ,A � �'i� -'ह �a��% ह'�+ �� �ह
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V -
 ह� �ह� 
V� � 4Oह�0� �ह
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ह'(+ � �'i� -C
 �a��% ह'� �� 15 ��0 �� 20 �1 �� 
ह'(+ 4Oह�0� �ह
 �ह
) �
� ���� �� S�
�
 ��� �� 
�ह5 i,C� ह� � 4��� ह� �
�¢ �ह� ह*+ � �ह 
3252 �j�r� �� �� -
 �� �
 �ह� ह1 �0�a� �� �� 
�ह /160���  D% ह1+ �ह
) ��A 	� 4��� �हO�$-
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0 �
 � 
� 0ह5 ह1+ 4��� ���� �� �
 	� 
� 
� 0ह5 ह1+ �,� ���� 	� �� ,'/� �� �,C
 ह� �
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�� �
� �� S�
�
 ���� ह� � 4��� �
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 ह1+ P���( �* �ह �ह0
 �
ह
 ह$) 
�� �$�� ��_���
�� ��  �
V �ह -
 �ह0
 �
ह
 ह$) 
�� …(������) �* �0�a� �� �� �ह ��
 ह$) �� 
4e� .��3 �� ��� �- �� �� �),� ह'( ह* �  ह P� 
���
� ��  ��� �� ह'( ह* �� 4��� �ह�� ��  �),� �� 
�)w�
 �ह5 S�
�
 V�+ 

�),� �� -'ह S�
�
 �
-$ �
�
 ,�
 ह1+ �!0� ��  
�)�� �ह�� -
� �3�
 �� �'O0� ��0� ��  �'�$� 
�0���+ P� �� 30—35 �
� �ह�� � �- 	� 40 ��  
�'�$� �0��� V�, �C
A �� P� �ह �� �&V�  ह
) 
�� �1�
 ह�� V�+ 

�� M�� >���� 3��ह!� (P"� �!'	): �� �ह� 
P�
 0ह5 �1 �ह� ह*+ �� �ह� P�
 ��+ �'i� 4� �� 
(�
� 0ह5 ह1+ ���!( �� 0� �ह
 ��A �),� 0ह5 ह'( 
�� �ह�� ��
 �3�
 �'O0� �����  ह �� �ह� ह*+ 
6�
 P� -�� �� ह),
�� 0ह5 ह'(, �V�
  0ह5 ह'(? 

 

…(������)… P� -
� 	� ह'(+ …(������)… �ह 
�- �� �� 0ह5 �ह0
 V
, -
�� �� ��ह(+ 

�
. ���� �� ��� ��ह
��:  4��	
�� �ह���, 
P� �&V� �� �* .��3� �
 ��o 0ह5 �� �ह
 ह$)+ �'i� 
�a��% ह'� �- �' ���� 01�� �� �1��  ��gd 
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 ��A 
�
S� -
 ����( ��� ��  -
�� �� �ह 0ह5 �ह
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) �� �$��� ��,� 0�  ह
) �� �-��
 
�� ���
 ह1 �� �� -
�  ह
) �� �!-
�� �� 0ह5 
N�� ह*? 4��	
�� �ह���
, �ह ��A �
�0��� 
� 
� 0ह5 V
+ �� P�� �
�0��� � 
� 0 -0
()+ 
�* � �ह$),
 �� �� ��N�� 10 �
� ��  �)�C� 
�0�
��( �� POह� ���
P( � �� �� P� ��� ��  
���
> �- �� �� 0�� �(),�+ 

�ह���
, �
0 
�>��� ��  ह00 �� -
, -'�� -
 
ह1 �� �ह 	� d�� ह1 �� �'��� �� ह 
�
 ��, ��� 
�� �
 V
0� �� �ह5 �� ���� �� ह#�
 ह�, ��A �
�
 
�
�� �  ह -ह' ह� ,� -
 ह1 �� 4� �� ��
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THE DEPUTY CHAIRMAN: He was 

Chairman of the Human Rights Commission. 

I think, the discussion was not on human 

rights violation but the discussion was 

because human rights conference was not 

allowed. 

PROF. VIJAY KUMAR MALHOT-RA : 

He said so. 

SHRI RANGANATH MISRA (Orissa): I 

wanted to inform Kuldip Nayyar that there 

has been a writ issued by the Allahabad High 

Court to the U.F. Government three years 

back to jct up a Human Rights Commission. 

When Mr. Vora was the Governor of Uttar 

Pradesh, he notified setting up a Commission 

and it was gazetted. Since there was no minis-

try and the Act envisaged a particular 

procedure for constituting the body, that is the 

Human Rights Commission at the state level, 

the Chief Minister, Home Minister, Speaker, 

the Council of the State, Chairman and the 

Leader of the Opposition in the two Houses 

were not there because President's rule was in 

vogue, they had taken the consent of the 

National Human Rights Commission that this 

will be set up when these bodies are set up, 

that means when the President's rule ends and 

the normal democratic principles, come back. 

Two years have passed, more than a year has 

certainly passed. The U.F. Government has 

not been following the writ order that has 

been there. The gazette notification is already 

there. The Government has nothing to decide 

but to man the Commission. This is for your 

information. You said that it will set up. It has 

not been set up under the Act. The 

notification is in the official gazette, the rest 

of it has not been done. If you follow it up, it 

will be done. 

The second tbistg is, we had agreed 

throughout the world that we will have the 

ethos improved so that the culture of human 

rights will come. The ultimate guarantee in 

support of good living is the culture of human 

rights and not legislation, not providing 

police force. The culture can grow only when 

the message 
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goes and reaches every one. It is a matter of 

the heart, it is a matter of understanding, it is 

a matter of perception and as long as 

individual perception does not change and 

gets motivated to have a proper behaviour to 

live in a civilised manner, to respect life 

wherever it exists and it behaves in a 

particular way which is in consonance with its 

agreed upkeep, human rights will not come. It 

is a delicate plant and if you want it to grow, 

you must provide the necessary surrounding, 

atmosphere and support so that it will  

survive.   That  is  the  ethos  of the 

Human Rigths Protection Act and that is 
I 

the message that has been given. The 

universal declaration itself indicated that it is 

through reading and through teaching that we 

shall reach every individual heart to get it 

qualified and improve so that it reaches a level 

of right. It is our obligation whether you are in 

the Rajya Sabha or you are in the Lok Sabha 

or you arc in a State Legislature or whether 

you are in any institution or an individual by 

yourself, to contribute one's own might to the 

level of this culture. There is no question of 

agitation. Hiere is no question of getting 

agitated by use of words. What is necessary is 

the change of heart, make proper feeling 

within yourself, a part of your outlook. I 

appeal to brethren here and everyone 

throughout the country and, nay, the whole 

world that until we change our perception and 

develop the culture, human rights will not 

grow. It is certainly wrong to say that life is 

being interfered with but I must also tell you 

my experience, in the Human Rights 

Commission, of three years and a month I 

worked there. The part of the Uttar Pradesh 

which borders Delhi is in a very bad shape. 

That you must accept. I am making no 

allegations. Government will come and 

Governments go. Political parties will be 

there. This is not an allegation against any 

particular political party or a party in 

Government but the level is very bad. In fact, 

at my instance, three DIGs were changed in 

succession. Ultimately, a good DIG came who 

did a laudable work but the situation is bad. 

and the level of Uttar Pradesh is not certainly 

that which could, probably, be appreciated. It 

is like Andhra Pradesh, like Bihar, like a part 

of Uttar Pradesh. I am not talking of the entire 

Uttar Pradesh. The part which is close to 

Delhi has been criminalised. Those who are 

capable of handling will handle and improve 

the situation so that respect for life would 

improve, respect for property would improve 

and the people would get their own due. It is 

only the human being who has a right to smile 

and no other creature has got it. God has 

endowed man with the capacity to smile. 

Somebody has robbed this smile from our 

faces. Why? Who has the right to do it? Why 

should society be not able to protect itself and 

restore that smile? Madam, this is what is 

wanted to submit. Thank you. 

SHRI VAYALAR RAVI (Kerala): Madam, 

I associate myself with the sentiments 

expressed by the hon. Member from this side, 

who is the former Chairman of the Human 

Rights Commission also. He has elaborated 

what human rights mean. Madam, in some 

States even State Commission have not been 

set up. Madam, we know the situation which 

is prevailing in U.P. In a certain State a 

Minister is coming before the legislature and 

complaining that his life is in danger. The 

situation has come to such a level. He comes 

before the legislature and makes a statement 

that he may be killed. ...(Interruptions)... 

never mentioned Maharashtra. 

...(Interruptions)... I did not say Maharashtra. 

...(Interruptions)... I have not said it. 

...(Interruptions)... 

THE DEPUTY CHAIRMAN: If there is law 

and order problem and people are killed in 

UiP. You criticise. You cannot criticise any 

other State, it is not fair. ...(Interruptions)... 

Wherever it is, whether it is Bihar, whether it 

is U.P., whether it is Karnataka, whether it is 

Maharashtra ... (Interruptions)...The. question 

is ...(Interruptions)... The point is that he has 

raised the issue of U.P. and he was permitted 

for that ...(Interruptions)... I allowed the 

former Chairman 
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of the Human Rights Commission to 

speak. ...(Interruptions)... 
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THE DEPUTY CHAIRMAN: It is a 

question of people's right to live. Tilak said, 

"Freedom is my birth-right." We can also 

extend it ...(Interruptions)... It came from 

Maharashtra ...(Interruptions).... If somebody 

mentioned it, you should not mind it. 

...(Interruptions)... Tomorrow you may be a 

Minister and . somebody can harass you. 

...(Interruptions)... he says that this should be 

above politics. This is an issue of people's 

right to live. ...(Interruptions)... 

SHRI SATISH   PRADHAN 

(Maharashtra); Madam, if he wants to 

raise the issue of Maharashtra, then we may 

also be allowd to raise. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. Ravi, 
did you mention Maharashtra? ... 
(Interruptions)... 

SHRI VAYALAR RAVI (Kerala): No, I 

have not mentioned Maharashtra, Madam, I 

have not said anything about Maharashtra. 

SHRI SANJAY               NIRUPAM 

(Maharashtra): He mentioned Maharash-

tra.  ...(Interruptions)... 

SHRI VAYALAR RAVI: I did not say 

Maharashtra. Somebody else may have 

mentioned it. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: You should 

allow human rights in this House. They 

should be allowed the right to speak. 

...(Interruptions)... 

SHRI SATISH    CHANDRA 

SITARAM  PRADHAN  (Maharashtra): 

Madagii, he ha$ levelled allegation against 

...(Interruptions)... 
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AN HON. MEMBER: Madam, we request 

you to kindly permit discussion on this for 

one hour. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: I would 
definitely tell the hon. Chairman that this is 
the consensus of the House that there should 
be a discussion on this subject because it can 
affect anybody. Suppose there is a law and 
order situation. �� 4e� .��3 ��  0ह5 ह*, �ह 
�ह5 ,� 
 ��  ह*, �ह
) �ह �
�� �
��,� � 
...(������)... �
 �ह
�
gh �
 -
D%� ह1... Suppose 

somebody is killed say, in Bihar 
...(Interruptions)... have always been telling 
that when it is a question of women or SC or 
ST or human life, we should rise above 
political considerations. Today, somebody is 
in Government and tomorrow another person 
may come into Government. If the system is 
destroyed, nobody can build it. It takes years 
to build a system, either it may be the 
parliamentary system or the system of law 
and order which is prevailing in our country. 
If it is destroyed, you can be avictim of it or 
any one of us can be a victim of it. So, please 
do not make it political. Discuss it in right 
earnest and sincerity of the subject which is 
before us. Please be brief. �ह
) �,� �C
A ह�,� 
� 6�
 ह�,
? 

SHRI VAYALAR RAVI: Madam, the 
main issue is, in U.P. also there is use of 
brutal power by the State against individual 
citizens. That is my question. So, the Human 
Rights Commission has to protect the human 
rights and the right to live. That is my 
question. It is not a question whether it is in 
U.P. or in Kerala or in Bihar of in 
Maharashtra. In this question, I would like to 
make a relevant point and it is about the fake 
encounters and killing people. This has also 
been raised. These fake encounters are 
happening in different parts of the country. 
These are happening not only in U.P..  these 
are happening in different 
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parts of the country. If I say "in different parts 

of the country," definitely, it includes 

Maharashtra and Mumbai. If I say this, it is 

neither unparliamentary nor am I against the 

Government there. So, these fake encounters 

are taking place in different parts of the 

country and it includes U.P., Bihar, Kashmir 

and it may even include Maharashtra and 

Bombay. In that connection, I am only saying 

that the law and order situation, as you cor-

rectly put, is to be debated. When I mentioned 

it, I mentioned tHat it was never in 

Maharashtra but by close friends—Mr. Sanjay 

Nirupam and Mr. Shirodkar—from the other 

side stood up. What I am saying is, when you 

come from a particular State and there a 

Minister himself is complaining for his own 

security and threat to his life, I wanted to 

protect your life as a politician. That is why I 

am saying that there is a need for protection to 

the persons who are in public life and also to 

all citizent. So, Madam, as in U.P., as in Bihar 

and as in Maharashtra, these human rights 

violations should be prevented and the Human 

Rights Commission must be given if 

necessary, more powers and sec that every 

individual's right to life, property and other 

things is guaranteed. Thank you. 
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THE DEPUTY CHAIRMAN: It is his 

right to speak. Let him speak ...(Interrrup-

toin)... 
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let me tell you that the hon. Minister, Shri S.S. 
Barnala is sitting here. He has got a Motion for 
reference of the Essential Commodities 
(Amendment) Bill, 1998, to a joint committee. 
Barnala-ji, you can move the Motioa. 


